=
=
tri
i
3
el
{.
&
s
-
=
Z,
[
w
=
¢
z
|
<t
]
o
&
ve)
r—ﬂ

Union

e

[{S]

™ 4
1
INAL,

Q.ANQ. 646 OF 2001

C\um;‘i’ this the }2% G"" of Febru 1Y, 200

of India and othcrs

FOR INSTRUCTIONS

3

Whether it be referred to the Reporters or not?

Whether it be circulaied io all the Benches of
"\(lfhllﬂ.\ﬁ (’ifl‘/\« Trih Ninal or not?
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CUNTRAT, ADMINISTRATIVE TRIBUNAL.
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Cuttack, this the [ Whday of February, 2004

Dinabandhu Mania, aged about 35 vea
Mania, RG-Token Pm‘tcr_., Sadasivapur
Dist. Dhenkanal
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Vrs.
1 Union of India, represented throu gh General Manager, South
o 3 | h 3 =5 ~oy - i
stern Railway, Garden Reach, Kolkata, West Bengal
2. § isional Personnel Oficer. Khurda Road Division. Scuth
tway, AYPO Jatni, Dist. Khurda
3. atiway manager, Khurda Road Division, South Eastern

/PO Jaim, Thsi.Khurda
4. ngincar (South), South Fastem Railway, Khurda Road
PO Jati, Dist. Khurda.
5. f Works. Balugaon, South Eastcrn Railway, AtYPO
Dist. Khurda
Respondents
Advocates for the applicant - M/s B.Mohanty-1
SP vU PI\ l\ua‘ﬂCG
APanda
Advocaie for the Respondents - Nr D N Mishra
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f Linga @ Lingaraj Mania, who was a
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Token Porter at Sadasivapur Railway Station, has filed this Original

Application, bcing aggricved at the delay causcd by the Respondents in



a) Direct the Respondents to pay leave salary and gratuitv due to

+1 s ]

the deceased Railwayv servant with interest a

annum, and
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who causcd delay i payment of the ducs o the applicant.

2. The admutted facts of the casc arc that the applicant’s father dicd in

KA 2T +ia 1 r A s i £ 2aNN"D £
Rs.54,372/- after recovering the Ratlway ducs on 10.5.2002. The amount of

M

leave salary of Rs.24 840/- was also paid on 11.5 2002 to the applicant who

3 The learned counsel for the applicant admitied that the paymenis due {o

the applicant have already been received, but those were recetved five years

after the death of father of the applicant and for this delay, he is enfitled to

Y A

receive inferest on the amounts paid to him afier gap of so many vears. Shri
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DN Mishia, the learned counscl for the Raitways, submitted that as por the
standing orders of the Railways, interest is automatically payable on the
DCRG amount, 1f the same amount is not paid within three months of the
retirement of the Railway servant. Tlowever, he did not have instructions
readily available with him from the Respondents 1o clarify the poini whether

the amount of gratuity of Rs.54,372/- paid was inclusive of the interest

payable on the amount due. Having regard to the prayver of the ap

i b : ® g £ i '
was made without any valid reason and n any ¢asc a delay of five years an

the rate fixed by the Respondent-Department under the rules and also pay
sivtoract ~ v A avs 114 £ lansera o aey 7 ~ pnta ~H OO0/ - Ao~y Aann~tiesd A4
mterest on the amount of leave salary at the rate of 9% pavable on account of
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deposits under the GPT Rules {0 the Railway servanis. 1 also direct the

N - % s 3 ¥
such mordmmate delav.in finalising the matter and realise the amount o1

settiement. T hope and frust that such an action would create necessary

consciousness among the concerned officers in the personnel and finance

branches of the Respondent-Department to discharge their duties sincerely
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